
Nobody is present in the Bar when the 

Court commenced. The Lawyers are on 	
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I Nobody is pr c s e nt when the 

matter was called, List 	it on 

Mber 	(A). 

Nobody is present for the app1icnt . 	 (C 	 C 
wh.en.called. Adjourned to 20.12.1996 )\ 

asJast chance. \\-,.'. 

I- 	Bd3rV) 

Nobody is present fOr the applicant 

when called • 	.dj ourne d to 2391919979 
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No. cli Date of 
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appard. Ti' r the apjlicnt 

ihen called. This C.A. was adjourned frcm 
.9. 

since 6.9.96 neither the appi, cant 

nor his counsel represented or moved for,  an 

Jjournmerit. The Tribunal has suo meti 

adjourned the case to this day. Even oday 

neither the applicant nor his counsel is 

present when the case is taken up fc' 

hearing on the question of admission. 

dispose of this 0.. under 	io 15(1) of 

C ,,T • 	ceJure uiO 3 19B7. 
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.06. 	241.1.97  
cøritd. 

The case aE the applicant. isthat he 

was initially appointed as a Casual Lbourer 
- the 

under/respondents during the year 1965 and 

continued upto 12.8.1971 in the J.K.Rad jection 

and was retrenched thereafter. He was again appointed 

as iKhalasi /Gangmarx in Jakhapura Secton on 3.11 .1980 

and continued as such upto 23.11 .198L and subequently 

he was discontinued from service. 

He has filed this O.A. prayig this 

Tribunal to direct the respondents to.reguarise 

his servic%by giving-him- reinstatet within a 

stipulated time. 

It is his case that on 21.121995 

he had suhnitted his representation f r 

reinstatent. The representation doe,P  not 

àntain anyhiri about • the service prttculars 

of the applicant from 1965 to 12.8.171. b'e, 

therefore, feel it apprriate to dir Ct the 

01icant to subnit a detailed represertation 

giving particulars of the service ren ered by 

him as a Casual Labourer from 1965 to 12.8.1971 

and from 3.11.1933 to 23.11.1932. tie hail subnit 

his representation within ene month £ an tay. 

In case such a representation is rcceved, the 

onipeetit authority shailafter verif ing the 

consider the fitness or other se 

oft he applicant to grant temporary s atus ar give 

him the necessary 1nefits. Vith thisohservation, 

the O.A. is disposed of a t the aimiss on stage 

itself. No order as to costs. 
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